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O.A. 775/92 Date of Decisj_on: 1.4 .1993 

SMI'. SAKHI AlY)licant. 

Mr. A. K. Verma counsel for the ap:;ilicant, 

VERSUS 

Director General, P ~ T & Ors:Re.s9ondents. 

. Mr. K.N. Shrimal counsel for the respondents • 

PER HON'BLE MR. JUSTICE D.L. MEHTA, VICE-CI-IAIRf-'.Az·J·: -------------------·------------ -·------
Heard the learned counse 1 for the parties • .!?erused 

the O.A. and the replies submitted by tl:'.e pu.rties. 

2. T1e-te lc·arned counsel for the ap_plic2nt has invited 

my attention to para 4 of the O.A. and submitted that the 

amount of Rs. 65, 000/- which was payable to him for both 

Gratuity and commutc:.tion, hu.s bE.~en paid on 6 .6 .1937 whereas 

he retired on ~0.6.1986. This amount, according to him, has 

been paid at a belated st,:;.ge of 11 months. IV.cc. Shr ir~al, 

appearing on behalf of the respondents, has submitted that the 

applicant was served with u. charge-si'leet on 27 .6 .86 and 

Hon 'ble President dropped the proceedings on 29.11.87 on 

humari~arian grounds as the Llpplicant retired prior to the 

hold the ;iayment of gratuity until the conclusion of tl:.e 

departmental or judicial proceedinc;n and issue of final order 

thereon. Ordinarily, the paymE:~nt is, to be made 1, .. ;ie·1 in one 

month from the date of retirement. Thj.s argument of l\'Ir. 

Shrir:ial may prevail to this extent tha.t upto 29.4 .87 it cannot 

be said to be a b~lated payment as the departmental proceedings 

1.-.rere _pending against the delinquent. Even thereu.fter, the 

payment shoild be made with in one month i.e. 28 .5. 87. ':'he 

payment '"las been made on 6 .6 .87. Naturally, the a;::i_plicant 

is e nt ilte:d for thee interest of 8 days, i.e. from 2 9 .5. 87 to 

5 .6 .87 • The respondents are directed to rru.ke t'.!.e paym~nt of 
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interest at the. rate of 12% p.a. on the sum of Rs. 65, 000/- for 

a period of 8 days which can be saiq to be a beicJ.ted payment. 

3. As far as the second contention "'cbout Rs. 870/-, 

referred to in paras 6 and 8, i~ concerned, the Je arned counsel 

for the applicant is not in a posit ion even to show about the 

nature of the amount which was payable to him. Specific query 

was made and the learned counse 1 says that it may be be.cause 

of parcel amount or anything like this, which is not tenable. 

4 • The third contention is for the leave encashment per:i.oc 

The respondents have submitted that 166 days have rightly been 

calculated eRcluding the period of suspension. Thus,· it does 

not survive. As far as the leave encashment for 1~ months, 

referr<':":d to in para 7, is concerned, it wq.s to be paid ·within 

a period of one month from the date of retirement. Naturally, 

the: re is a delay of 15 days and the respondents are ·liable_ to 

make the payment of interest on c3. sum Of Rs. 9000/- at the rate . 
of 12% p .• a. only for 15 days. Thus, the petitioner is entitled 

to 15 days 1 interest on this amount also. 

5. In the result, the O.A. is partly accepted. Respondent~ 

are directed to make the payment of interest at the rate of 

:-,._ 12% p.a. on the sum of Rs. 65, 000/- for 8 days from 29,.5 .87 to 

5.6.87. Similarly, the respendents are directed to make the 

payment of interest at the rate of 12% on the sum of Rs. 9, 000/-

for -a period of 15 days. Payment of interest should be made, 

as directed, within a period of 2 months from today. 

6. 0 •L~• has been disposed of accordingly, with no orders 

as to costs. 

I Q~µJtd 
( ~lE:;A ) 

Vice-Chairman 
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